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The case of the applicant, in short, is that his father -

ret ired from Pistal Serviee 88 L D, M:Cs wog.F. 26-2+1997. lay the

applicent eleims that he werked in the Department abeut 17 years

pack when hs was minor ss substitute as appeinted by hie father.

. ' ~ Af&“‘\w

Ney his Father retired and on the basis of wuast expsrience he ie
/N '

claiming fer mns;deratien for a'pﬁuintmnt 88 EoDeMeCe 4n plsce of

hie Pather as a merey.

2. id. Coulsel Mr. Kar en behalf of the respondente rajisss
ebjection stating that ne prima-facie case could be made out by the
applicant fer claiming such benefit of sppaintment in thie case. »

- Respondent s Filed reply te ths O.A. denying the glaim ‘of thﬁ appli- —

cante

3o ‘We have Considersd submissions of Ld. Counsel of Both the

parties. Ld. Csungel fer the epplicant Fairly submits that appli€ant

-

Contdsrect —




- 2~ -
pr 2y sd meréy of the Ceurt in respect of granting benefit of appoint-

ment.on the basie of the pact-u.tk ana experience of sbeut 17 ycaraa

We are of the vieu that the Ccurt cannet pass any srder being bene-

velsnt unless a peiesn acquires lesal right under the Statute and

Rules. ‘Ue Find that:appligant his-net idgquired any enforcible
right er logaiﬂfight far got£ing_;ppuinta-ht in this sase. Houéver}
he, Being a citizen of Indie, has right te get emplsyment in any
Department sccereing to his qualification end eligieility prescribed
by the respective Rules. S, hie ssse may bs congidered by the
Depertoent under Rules if he ie feund sligible and if any vacengy
arises in future and sdvertisement is made. IFf applicant has
applied for such menefit te the Department, the Oepartmaht may cenw
sider his saes accerding te rules. Applieatien fg thus dispesed ef.
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